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Action Taken Report on directions of Hon’ble National Green 

Tribunal vide Order dated 04.11.2020 in OA No.726/2018 in 

connection with the issue of illegal sand mining.  

 

Background:  

Hon’ble National Green Tribunal , Principle Bench, New Delhi passed some 

orders/directions dated 04/11/2020 in O.A No.726 of 2018 related to illegal sand 

mining.  

In this order, the Hon’ble National Green Tribunal, PB, New Delhi directed that,  

“ 4. While the stand needs further consideration and while expecting further action 

on pending issues, we wish to observe that the constitution of committee for 

preparation of DSR must comprise of relevant experts accredited by the National 

Accreditation Board of Education and Training/ Quality Control Council of India 

in terms of O.M. of MoEF & CC dated 16.03.2010. Further, the District Magistrate 

may verify and get evaluation from the SEAC. The issue of proper preparation of 

DSR has been recently considered vide order dated 14.10.2020 in O.A. No. 

40/2020, Pawan Kumar v. State of Bihar & Ors. and the Tribunal directed:- 

 (ii) As the DEIAA is not functioning as a consequence of the decision of 

the Tribunal in Satendra Pandey (supra), the DSR shall be prepared 

through a consultant(s) accredited by the National Accreditation Board of 

Education and Training/ Quality Control Council of India in terms of O.M. 

of MoEF&CC dated 16.03.2010. 

(iii) The DSR so prepared shall be submitted to the District Magistrate who 

shall verify the DSR only in respect of the relevant facts pertaining to the 

physical and geographical features of the district which shall be distinct 

from the scientific findings based on the parameters prescribed in the 

SSMMG- 2016. After such verification, the District Magistrate shall 

forward the DSR for examination and evaluation by the State Expert 

Appraisal Committee (SEAC) having regarding to the fact that the SEIAA 

comprises of technical/scientific experts. The SEAC after appraisal of the 

report shall forward it to the SEIAA for consideration and approval if it 

meets all scientific/technical requirements. 

(iv) While preparing the DSR, the MoEF&CC Accredited 

Agency/Consultant shall scrupulously follow the procedure and the 

parameters laid down under the SSMMG-2016 and EMGSM-2020 read in 

sync with each other.” 

5. The above direction may be followed by the State of MP also for the sake of 

uniformity. Further information required to be furnished is about the extent of 
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illegal mining, extent of action taken, including the compensation recovered, 

vehicles seized and other coercive measures and impact of such action. The State 

of M.P. may compile relevant directions on the subject including the binding order 

of any Courts or Tribunal. This exercise may be undertaken jointly by the 

Secretary Geology and Mining, Member Secretary State PCB and Member 

Secretary SEIAA. In light of above, the State may further revise its policy and 

exercise. Let further compliance status be furnished before the next date by e-mail 

at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF 

and not in the form of Image PDF. 

6. We are of the view that the above directions need to be followed by all other 

States where the issue of mining is relevant. ”  

Accordingly, the Action Taken Report in respect of the compliance of the said 

direction has been prepared. 

Action Taken Report:  

1. The Government of India, vide its Gazette Notification dated 05.11.2018 had 

re-constituted the State Level Environment Impact Assessment Authority 

(SEIAA) and State Level Expert Appraisal Committee (SEAC) comprising the 

highly qualified experts in the concerned field. (Annexure 1) 

2. The Tripura State Pollution Control Board has been notified as the 

Secretariat for both the State Level Environment Impact Assessment 

Authority (SEIAA) and State Level Expert Appraisal Committee (SEAC).  

(Annexure 2) 

3. The Department of Science, Technology & Environment, Government of 

Tripura had issued work order on 04.09.2018 to Udaipur Min-Tech Pvt. Ltd, 

206-Apeksha Complex, Sec-11, Hiran Magri, Udaipur, Rajasthan-313002 for 

preparation of District Survey Report (DSR) for eight district in the State of 

Tripura. The said agency has the Accreditation of National Accreditation 

Board of Education and Training (NABET). (Annexure 3) 

4. The final District Survey Reports were uploaded in the websites of all the 

District Magistrate & Collectors of Tripura. (Annexure 4)  

5. Mining Plans for sand mining are being approved by the Forest Department, 

Government of Tripura. Till date, 192 numbers of Environment Clearance 

(EC) have been issued by SEIAA.  

6. The Chief Secretary, Tripura is reviewing the matter on a regular basis 

through State Level Committee meeting every month. 

7. There has been no illegal sand mining in the state of Tripura.  

8. Forest Department has taken several initiatives like conducting meeting 

with local people of those areas to stop illegal sand mining. Joint raid with 

Police department has been conducted and regular monitoring is going on.  

9. As per the Sustainable Sand Mining Management Guidelines, 2016 by MoEF 

& CC, Govt. of India, exemption of certain cases from being considered as 
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mining for the purpose of requirement of Environmental Clearance like 

customary extraction of sand and ordinary earth from sources situated in 

Gram Panchayat for personal use or community work in village etc. is being 

incorporated into Mining Mineral Rules, 2014 as amendment. 

10.The existing provision of Tripura Minerals Concession Rules, 2014, the 

amendments proposed as “Tripura Minor Minerals Concession (Amendment) 

Rules, 2018. Further, the approval of mining plan is being decentralized for 

ease of governances. 

11.The State Government has decided that Environmental Clearance (EC) 

relating mining of minor minerals including sand mining and others 

pertaining to individual lease size or a cluster will be considered by 

SEIAA/SEAC instead of DEIAA/DEAC till a fresh notification is issued by 

the MOEF&CC, Govt. of India in this regard. (Annexure 5)  

12.All the interested Project Proponents were requested to submit sand mining 

plan as pre requisite of Environmental Clearance for sand mining in a legal 

way. In this regard, advertisement has been published requesting the 

interested concerned to obtain Consent from Tripura State Pollution Control 

Board. (Annexure 6)  

13.There is acute shortage of NABET/QCI approved consultants in Tripura. 

14.Extensive river bank plantation has been done in the river banks of all the 

rivers by the Forest department as a part of restoration.   
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